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H 011 Of India 4C- 

Order dated. 11052011 

Hon""blAe ShIl )N., K P-14nwi-k-, Membe-IrOtidD 

-I i 	 11 - 

flGard 	ID.K.M1511awtv, L'U. 	 I Or O'be 

applicant and Mr. S. BI 'K, I-Id. Additional SUM01,11110 COWISCI C 

appeanny, ftxr the Res-fx)ndents, 

'FhL's is a matter m. which prayer of the :,IppITcz-mt 

for compxv-,slonate, appomitment hming been rl~lected by the 

Respondent-Department 	vide 	Annex tire- ~,I~J;4 	dated 

30.11 L"'2006, this (-)rIginal Application has been filed seeL~ng 

direction to the. Respondent-s to recon'Slider the case of the 

ajvficant. 

'Re,T.. ondents have filed their counter oppO,,;;H'.Ig 

the prayer of the applicant. They have stated that the O.A. 

being, devoid of merit is liable to be dismissed. 

I 	considered the sub-n1IS`,sI()iis i-na-de by the 

Ld, Counsel for the pkuties and perused the inatenials 

--:, -61. aw able on. record. 



Af 
v fiLing A-iinexure-A/7 dated 5.5.2003 Issued 

run iv the Department of Personnel --md Tral" ' g, Ld. Cowisel 

I'Or the appliczuit brought to my iioticc that the maxinw.-.17i g 

ilille a persoll's name cotild be kept linder Considt-ratioll for 

offen-ng compassionate appomtment would be three years 

and accord~igly, submitted that the case of the app.licant 

having been rejected for the Fir-st time, he is required to be 

con,~,Idcred for the. purl)ose of providni -ig conipassionl,-e 

appoi 
I 
_ntmwit for two moTe Ilines. Fiirthe-r, the Ld. Counsel 

for the apphcwit submitted that M the past thl.S Bench has 

been conl-,Tstently directuilg. Mi si~nllar matters- Ilit the present 

one, to the Respondent-Departinent to consider for two more 

chances and III that event there should not tie a departure III 

this ", se from the view already tak, en'by this Tnibunal. 

llavniig regard to the submissions ma&- by tile 

Ld.. Counsel for the part~es, I direct the apphcwit to preter a 

representation to the competent authorities "'I the 

Department for the second round consideration of his case 

for compasssionale appoinblient witi-Lin a perl'od. of two 

weeks and m. case such a representation is received the said 

authorities U'i the Department shall consider and dispose of 

the same havwig regard to the, DOVY c-ircular as referred to 



above witlim' a pen.od of'60 days ftom the date of receipt of 

I" 	 s;uch representation. 

With the abmve observation -wid direction, this 

0. A. s4andsdisposed of. No costs. 
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